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IN pursuance of the provisions of clause (3) of Article 348 of the Consti• 
tion of India, the Governor is pleased to order the publication of the following 
English translation of the Uttar Pradesh Bhooini Vidhi (Sanshodhan) 
Adhiniyam, 1978 (Uttar Pradesh Adbiniyam Sankhya 6 of 1978), as passed by 
the Uttar Pradesh Legislature and assented to by the Governor on April 20, 1978 : 

THE UTTAR PRADESH LAND LAWS (AMENDMENT), ACT, 1978 
[U. P. ACT No. 6 OF 1978] 

(As passed by the Uttar Pradesh Legislature) 
AN 

ACT 
, further to amend the Uttar Pradesh Zamindari Abolition and Land Reforms 

Act, 1950, the UttarPradesh Consolidation of Holdings Act, 1953, the Uttar..  
Pradesh Vrihat Jot Kay AdhMiyain, 1963 and the U. P. Land Revenue Act, 
1901, and to repeal the Uttar Pradesh Land Development Tax Act, 1972. 

IT is hereby enacted in the Twenty-ninth Year of the Republic of India as 
follows: :— 

CHAPTER I 
Preliminary 

1. , (I) This Act may be called the Uttar Pradesh Land Laws (Amendment) 
Act;. 1978. 

(2) It shall be deemed to have come into force on January 21, 1978. 

Short title and 
commencement. 



Amendment of 
section 192. 

Aniendment of 
section 198, 
Insertion of new 

section 198-A. 

Amendment 
section 152. 

Amendment of 
section 143 of 
U.P. Act 1 of 
1951. 

CHAPTER II 
Amendment of the Uttar Pradesh Zamindarn Abolition and ',Land Reforms 

Act, 1950 
2. 	In section 143 of the Uttar Pradesh Zamindari Abolition and Land 

Reforms Act, 1950 (hereinafter in this Chapter referred to as the principal 
Act), after sub-section (2); the following sub-section shall be inserted, 
namely 

"(3) Where a Bhumidhar with transferable rights has been granted, 
before or after the commencement of the Uttar Pradesh Land Laws 
(Amendment) Act, 1978, any loan by the Uttar Pradesh Financial 
Corporation or by any other Corporation owned or controlled 
by the State Government, on the security of any land held by such 
Bhumidhar, the provisions of this Chapter (other than this section) 
shall cease to apply to such Bhumidhar with respect to such land and 
he shall thereupon be governed in the matter of devolution of the land 
by personal law to which he is subject ." 

of 	3. For section 152 of the principal Act, the following section shall be subs- 
tituted and be deemed always to have been substituted, namely:— 

"152. (1) The interest of a Bhumidhar with transferable rights shall, 
Bhumidhari inte- subject to the conditions hereinafter contained, be 

rest when 
ferable. 	trans- transferable. 

Except as otherwise expressly permitted by this Actor any other 
law for the time being in force, the interest of a Bhumidhar with non-
transferable rights shall not be transferable. 

A Baumidhar referred to in sub-section (2) may,insuch circums-
tances as may be prescribed, mortgage, without possession his interest 
in his holding, as security for a loan taken from the State Government 
by way of tagavi, or from a co-operative society or from the State Bank 

- of India, or from any other bank, which is a Scheduled bank within the 
meaning of clause (e) of section 2 of the Reserve Bank of India Act, 
1934, or from the Uttar Pradesh State Agro Industrial Corporation 
Limited, and may also transfer, by way of gift, the interest in his 
holding, except the part thereof which has been so mortgaged, to a 
recognised educational institution for any purpose connected with 
instructions in agriculture, horticulture and animal husbandry." 

4. 	In section 192 of the_principal Act, the words "or sirdar" shall be omitted. 

1 	In section 198 of the principal Act, in sub-section (1), in clause (e), the 
word "girder" shall be omitted. 

6. 	After-section 198 of the.principal Act, the following section shall be • 
inserted, namely:— 

"198-A. (1) Where any land referred to in section 195 or section 
Restoration of 197 is allotted to any person whether as a Bhumidhar '• 

possession 	to with non-transferable rights or is an Asami, and any 
Gaon Sabha allot- person other than the allottee is 	bccipation of ' 
tees. 	 such !arid in contravention of dlie. provisions of this 1 

Act and without the consent Of such allottee, the .Assistant Collector 
may, on the application of the allottee put him in possession of such j 
land and-may, for that purpose, .use or cause to he used such-force 
as he considers necessary. 
(2) Every application. by an allottee under sub,section(1) may be filed—

(a) in case of an allotment made before the commencement of the 
Uttar Pradesh Land Laws (Amendment) Act, 1978 within three . 
years from-the date of such commencement; and 
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(b) in any other case, within three years from the., date of such 
allotment. 

Where anyperson, after being evicted undeithia -section, re-occu-
pies the land or any part thereof without lawful. authority,ilde. shall be 
punishable with imprisonment for a term which may extend: to three . 
years or with fine or with both. 

Any court convicting a person under sub-section (3) may make an 
order fortvicting the person summarilyfrom suchland.or any. part there 
of and such person shall be liable to eviction, without prejudice to any 
other action that may betaken against him under anY ether law for the 
time being in force. 
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Every offence punishable under sub-section (3) shall be 
cognizable." 

7, After section 247 of the principal Act, the following section shall be Insertion of new 
inserted, namely :— 	 section 247-A. 

"247-A. (1) Notwithstanding anything contained in sections 245, 246 

Ekem-ption of and 247, every member of a family, the total area of land 
land Revenue in held by whose members as Bhumidhars on or after the 
certain cases, 	date of commencement of the agricultural year 

beginning on July 1,1977 does not exceed 1.26 hectares 
(3.125 acres), shall be exempt from the liability to pay land revenue to the 
State Government. 

(2) The share of an individualor any member of his family in a holding 
shall,, for the purposes of determining exemption under this section be 
decided in such manner and by such authority as may be prescribed, but 
no such determination shall be binding on any court or tribunal in any 
suit or other proceedings relating to the title to such holding. 

The Prescri bed Authority shall prepare and publish a list, in respect 
of each circle, of persons entitled to the exemption mentioned in sub-
section (1) containing such particulars in such form and manner and 
before such dates as may be prescribed and shall cause relevant 
extracts from the list to be delivered to the persons concerned. 

Notwithstanding the provisions of this section, the land revenue 
assessed under sections 245, 246 and 247 for a holding shall be recorded 
in full in the record of rights, and shall, for all other purposes, be deemed 
to be the land revenue payable by him. 

Explanation—For the purposes of this section, 'Family' consists 
of an individual, his or her spouse, and minor children, whether they are 
joint or not with the individual." 

S. 	In section 294 of the principal Act, in sub-section (2), after clause (a), 
thelollowing clause shall be inserted and be deemed to have been inserted from 
July 1, 1977, namely:— 

"(aa) The authority which shall prepare and publish the list of tenure-
holdets entitled to the exemption mentioned in section 247-A, the parti-
culars which shall be entered in such list, the manner of its publication, 
the dates before which it -shall be published, the manner in which and 
the time within which objections may be made against any omission 
from or against the particulars entered in such list, and the manner in 
which and the authority by Which such objections shall be disposed of, 
and matters relating to the determination of shares under sub-section (2) 
of the said section ;". 

CHAPTER III 
Amendment of the Uttar Pradesh Consolidation of Holdings Act, 1953 

9. 	In section 8-A of the Uttar Pradesh Consolidation of Holdings Act, 
1953— 

(i) in sub-section (2), after clause (c), the following clause shall be 
inserted, namely:— 

"(d) the standard plots for each utit."; 
(1) after sub-section (2) the following sub-section shall be inserted, 

namely :— 
"(3) The standard plots referred to in clause (d)of sub-section (2) 

shall be determined by the Assistant Consolidation Officer after 
ascertaining from the members of the Consolidation Committee and 
the tenure-holders of the units, the best plot or plots of the unit, 
regard being had to productivity, location and the existing soil 
class of the plot or plots." 

CHAPTER IV 
Amendment of the Uttar Pradesh Vrihat Jot Kar Adhiniyam, 1963 

10, 	In section 2 of the Uttar Pradesh Vrihat Jot Kar Adhiniyam, 1963-- Amendment o 
(a) after clause (8), the following clause shall be inserted, namely:— section 2 of U.P. 

"(8-A) ,Grove-land' means any specific piece of land having p9T370. XII of 
trees -planted thereon in such numbers that they preclude, or 
when full grown will preclude, the land or any considerable por-
tion thereof from being used primarily for any other purpose, 
and the trees on such land constitute a grove;" 

inslause (20), the word "grove" shall be omitted. 

Amendment of 
•••ection 294. 

Amendment of 
section 8-A of 
the U. P. Act 
V of 1954. 
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CHAPTER V 
Amendment of the U.P. Land Revenue Act, 1901 

	

. Substitution or 	II. For s•iction 54 of the U P. Land Revenue Act, 1901, the following 
section S4 of the section shall be substituted,[ne,roely:— 
th 

	

of P. Act HT 	"54 (1) For revising the map and records under this Chapter, the 1901. Record Officer shall, • subject to the provisions hereinafter contained, 
cause to be carried out survey, map correction, field to field Partal and 
test and verification of current annual register in accordance with the 
procedure prescribed. 

(2) After the test and verification of the current annual register in 
accordance with sub-section (I), the Naib-Tahsildar shall correct clerical 
mistakes and errors, if any, in such register, and shall cause to be issued 

	

to the concerned tenure-holder and other persons interested, notices con- 	• 
taining relevant extracts from the current annual register and such 
other records as may be prescribed, showing their rights and liabilities 
in relation to land and mistakes and disputes discovered during the 
operations mentioned in the said sub-section. 

(3) Any person to whom notice under sub-section (2) has been issued 
may, within twenty-one days of the receipt of notice, file before the 
Naib-Tahsildar objection in respect thereof disputing the correctness or 
nature of the entries in such records or extracts. 

(4) Any person interested in the land may also file objection before 
the Naib-Tahsildar at any time before the dispute is settled in accordance 
with sub-section (5), or before the Assistant Record Officer, at any time 
before the objections are decided in accordance with sub-section (6). 

(5) The Naib-Tahsildar shall— 
where objections are filed in accordance with sub-section (3) 

or sub-section (4) after hearing the parties concerned; and 
in any other case after making sit& inquiry as he may deem 

necessary; 
correct the mistake, and settle the dispute, by conciliation between 
the parties appearing before him, and pass orders on the basis of such 
conciliation. 

(6) The record of all Oases which cannot be disposed of by the Naib-
Tahsildar by conciliation as required by sub-section (5), shall be for-
warded to the Assistant Record Officer jvho shall dispose of the same, 
in accordance with the provisions of sections 40, 41 or 43, as the case 
may be, and where the dispute involves a question of title, be shall decide 
the same after a summary inquiry. 

(7) Where after the summary inquiry under sub-section (6), the 
Assistant Record Officer is satisfied that the land in dispute belongs 
to the State Government or a local authority, he shall cause the person 
in unauthorised occupation of such land to be evicted and may, for 
that purpose use or cause to be used such force as may be necessary. 

(8) Every order of the Assistant Record Officer— 
made under sub-section (6) shall, subject to the provisions 

of sections 210 and 212, be final; 
made under sub-section (7) shall subject to the reSult of any ; 

suit which the aggrieved person may file in any court of competent 4 
jurisdiction, be final." 

CHARTER VI 
Repeal of the Uttar Pradesh Laud Development Tax Act, 1972 
The Uttar Pradesh Land Development Tax Act, 1972 is hereby repeal- ' 

ed with effect from July I, 1977, 
CHAPTER VII 

(1) The Uttar Pradesh Land Laws (Amendment) Ordinance, 1978, is 
hereby repealed. 

(2) Notwithstanding such repeal anything done-  or any action taken under ! 
any of the principal Acts, as amended by the Ordinance referred to in sub-section 
(1)z  shall be deemed to have been done or taken under the corresponding pro-
visions of the aforesaid Acts as amended by this Act, as if the provisions of this , 
Act were in force at all material times. 

By order; 
R. C. DEO SHARMA, 

Sachiv. 

(11.0.1W0/1,04%0—‘01#0 qT0f4VTO--22-4.-78-1978--  700 (#,S0) 

Ponca! of U.P. 
Act 35 of 1972. 

Repeal and say-
ings. 
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